2004:DHC:19590-DB

Sr. No. Date

Orders

% 17.12.2004

Present: Mr Salil Kapur for the petitioner.
Mr R.D. Jolly with Mr Rajtv Awastht for the
: respondent.

+WP(C) 20015-16/2004

Against the assessment order that may be passed by

the Assessing Officer, it is always open for the petitioner to
challenge the impugned speaking order.

In view of this position being made clear, the petitfoner

secks permission to withdraw the petition. Permission granted.
Rejected as withdrawn.
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